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(1.) Adoption of looms 

(2) Training~m-Production Centres 

(3) Modernisation of looms 

[English] 

Honorarium to Village Health Guides 

*956. SHRI ANADI CHARAN DAS: Will 
the Minister of HEAlTH AND FAMilY 
WELFARE be pjeased to state: 

(a) the number of Village Health Guides 
trained and positioned (separately) and 
number of Primary Health Centres in which 
they were emptoyed upto 31 December. 
1989. district-wise in Orissa: 

(b) whether there is any proposal to 
form a permanent cadre to regularise the 
services of Village Heatth guides or to ap-
point such Guides in hospitalslprimary heahh 
centres; 

(c) whether any complaints have been 
received regarding non-payment d hono-
rarium to such Guides in Orissa; and 
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Cd) if so. the steps taken to make the 
outstanding payments to the Health Guides? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) As per information available, 23,297 
Village Health Guides have been trained 
arld 21,193 VHGs are in position as on 
31.12.1989 in the State of Orissa District-
wise position is indicated in the statement 
below. 

(b) There is no such proposal 

(c) and (d). The Ministry have received 
information from the Government of Orissa 
regat,ding non-payment of arrears of hono-
rarium to Village Health Guides. An amount 
of Rs. 1 n.28 lakhs has already been re-
leased to the State of Orissa for arrear pay-
ment of honorarium to the village health 
guides. 

STATEMENT 

District-wise positioning of Village Health Guides in Orissa 

(As on 31.12.1989) 

District No.ofPHCs No.ofVHGs 
in position 

1 2 3 

Cuttack 41 4073 

Puri 29 2425 

Ganjam 29 2266 
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SHR! RMt SA.':?AR (S.aidpu"): 
SHflJ R:_P < \'ERUA: 

Will the Minister of URBAN DEVE~ OP-
MENT be pfeased to state: 

(a) the number of cases in which the 
Directorate of Estates threw the house-holds 
on the road of the allottees of the Govern-
ment accommodation during the last 12 
months without giving any prior notice thereto; 

(b) the reasons for doing so; 

(c) how many of these cases were sub-
judice; 

(d) whether there is need to improve tne 
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(e) j not-. the reasons thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOU MARAN): (a) 
There has been no such case, and eviction 
is carried out as per procedure laid down in 
the Public Premises (Eviction of Unauthor-
ised Occupants) Act, 1971. 

(b) and (c). In view of reply to (a) above, 
these questions do not arise. 

(d) All eHorts are being made to ensure 
the proper working of the Directorate. 

(e) Question does not arise. 


